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Alstract of the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament 24 §& 25 Vie., cap. 67.

The” Counéil met at Government Houso on Tuesday, the 15th December 1674.
. Pn.}igmNT :
His Excellency the Viceroy and Governor General of India, G.M.8.1.,
presiding. | '

_His Honour the Lieutenant-Governor of Beugal.

The Hon’ble B. H. Ellis. ‘

Major-General the Hon’ble 8ir H. W. Norman, K. o. B.

-The Hon’ble A. Hobhouse, Q. 0.
“The Hon’ble E. C. Bayley, 0. 8. 1.

The Hon’ble 8ir W, Muir, K.0.8. 1.

The Hon’ble John Inglis, c.s. 1.

The Hon’ble R. A. Dalyell.

The Hon’ble H. H. Sutherland,

The Hon'ble J. R, Bullen Bmith.

INLAND OUSTOMS BILL.

The Hon'ble Mz. ErLis introduced the Bill for regulating Inland Oustoms’
Duties on Salt and Sugar, and for other purposes, and moved that it be
referred to o Select Committee with instructions to report in six weeks. On
the 6th of January 1872, nearly three years ago, his hon'ble friend, Bir
Richayd Temple, asked leave to introduce a Bill for the consolidation of the
Inland Customs Law. Leave was given to him at the time by the Council,
but up to this date no Bill had been introduced ; and Mz. ELLis was now
introducing a Bill with that object. The reason for the Bill not having been
proceeded with had not been any doubt on the part of the Government as to
the expediency of the measure, but the delay was due entirely to other causes.
The Government of India had in contemplation some extensive changes in
the law of Inland Customs Duties. Those changes resulted in the abolition of
the southern portion of the customs-line*for which purpose he had the honour
to introduce & Bill into this Oouncil some months ago, which Bill became law
as Aot X of 1874. He might remark in passing that it would be satisfactory
to the Council to know that the measures then taken had turned out to be a
financial success, as it undoubtedly was administratively a great measure.
Tor while the Government bad saved no less u sum than Rs. 2,80,000 in
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peduction of establislonents, the loss likely Lo occur in reduetion of duties from
the abolition 'of the customs-line would certainly not have any appreciable
effeet on the vevenue. Tt would thereforo have given him great pleasure had
he heen able to supplement that measure by another providing for the aboli-
tion of the old Regulalions regarding the inland customs-line without substi-
‘tuting anything now in their place; or, in other words, abolishing the whole
customs-ling altogether. But unforlunafely the Government was not in a
position to undertake so large a measure of reform. And therefore he thought
it would be admitted that it was right and proper that the law regarding the
inland  customs-line ‘should be placed on an intelligible footing. For this
purpose he had now to introduce o Bill.

The Bill was one of consolidation in tlie first place, inasmuch as, whercas
the present law was contained in eleven Acts, five Regulations and & vast
numbép of orders which had or were supposed to have the force of law, this
one Bill would now sweep away the whole of those with the exception of a
portion of one Act; and the law of the future would be contained in the
enactinent which this Council would, he hoped, agree to pass.

Tn the matter of improvement, also, there werc some things which le
should like to mention. As the law stood, the practice was not always fully
supported by the law. There were many matters im which the practice
that had been in force for years was of doubtful legality. - These doubtful
points would be cleared up by new definitions and new sections which would
“sottle the law and make it intelligible both to those who administered it and
to tho public who would be affected by it. There was one section which would
give the Executive power to reduce or remit duties—a power which had hitherto
‘been exercised withoutl any special provision of law. Another section -would
give power to the Executive Government to prohibit the inﬁport of salt from
one distriot into any other district—a power which had been exercised in the
Panjib without any legal provision. Another section would give the Executive
Government authority to determine what was refined and what was unrefined
sugar. 'This power was one the want of ‘which had been frequently felt. The
new Aot would further give authority to certain officers of customs to deal
with- small quantities of articles liable to seizure. This power was now
oxaroised solely by the Commissioners.of Land Revenue, even with regard
to the most minute quantities of such articles. The consequence was great
delay, and a much heavier penalty was thus inflicted than would be inflicted
by the mero loss of the quantity of salt or sugar involved in the seizure.
Moreover, in regard to penaltios and other matters of administration, the
rogulations in future would take the shape given them in the Excise Act X of
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1871, and therchy be made clearor and more uniform and consistent than they
hitherto had been.

He believed he had now mentioned the principal alterations that were
proposed to bo made in the existing law. Those alterations were in matters
of detail, and did not involve any important principle. Ho therefore
need not trouble the Council at any length in regard to them. It. only
remained to mention that he was much indebted to Mr. Batten, the Commis.
sioncr of Inland Customs, for the care and thought with which he had elabo-
rated the details cmbodied in this Bill, -

‘The Motion was put and agreed to.

The Hon’ble Mr. Ernis also moved that the Bill be published in the
Gazettes of Bombay, the North-Western Provinces, thq Panjdb, the Central

Provinces and Oudh. .

The Motion was put and agreed to.

OBSOLETE ENAOCTMENTS REPEAL BILL. .

The Hon’ble Mr. HoBHOUSE moved that the SBupplementary Report of the
Select Committee on the Bill for the repeal of certain Obsolete Enactments be
taken into consideration. He thought he ought rather to move that both the
Reports of the Committee be taken into consideration : the former Report
was presented & fortnight or three weeks ago. He had explained on two occa-
gions in this Oouncil the principle upon which these Bills were framed, and he
thought he need now state no more than that this Bill had been'' framed
on precisely the same prinoiple as the other Bills with which he had to do.
The whole effect of the Bill was contained in the schedule, and that was
a matter entirely of detail. He could not undertake to go through the sched-
ule to explain exactly what was done, but he assumed that the Council had
looked through the Committee’s Reports in which the matter was fully
explained. The Bill wholly removed from the Statute-book thirty-two Acta
and twenty-four Regulations, and also a great numbor of whole sections of
other enactments, and struck out from the remaining Acts and Regulations
included in the schedule a good deal which had become dead matter ; so that
when we came to print & new edition of the Aots, there would be a great deal
less matter to deal with than existed now in the Btatute-book, and what re.

mained would be clearer and easier to read.

The Motion was put and agreed to.
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The Ton’he M. ilonuouss also moved that. the Bill as re-amended be
p'xbaw(l '

“'Lhe Mf)tmn was pui and agreed to,

PORT-DULS ACYT AMENDMENT BILL.

The Tlowble Mz, Hovnouse also presenled the eport of the Select

Committec on the Bill to conbnluluto and amend the law relating to 1’01ts and
Port-dues.

NATIVE SOLDIERS RIGHTS AND L1ABILITIES BILL.
Major-General the Ton'ble Six H. W. Nonman moved for leave to intro-
duce o Bill to remove doubts as to the rights and liabilitics of certain Native
Boldiers.  1Te said that Act V of 1869 which constituted the Articles of War for
the Native Army of the three Presidencies declared that, whencver any recruit
was reported fit for duty, he should be attested ; that is {o say, ho should appear
in front of the Regiment, and the Cowmanding Officer should make such de-
claration or charge as was usual. The recruit would -then make solemn
“affirmation and declare his fidelity to the Queen and her successors, and
thatrhe would proceed wherever he was ordered, and would obey all commands
of tho officers set over him. It had recently been brought to notice that in
cortain cases this. process of attestation had been- omitted. It was believed
that this omission was substantially provided for by the upplicatioh-clu.use of:, the
Act, which provided that it should apply to all “soldiers, unattested recruits,”
and other classes specified in the first part of the Act. But in order to
remove the possibility of a doubt, it seemed desirable to introduce a ‘Bill
framed on the model of the 6Oth section of the British Mutiny Act, which de-
clared that any person borne on the rolls and who had received pay for six
montbs should be deemed to be duly enlisted, enrolled and attested. This
course was in accordance with the recommendation of His Excellency the
Qommander-in-Chief, and had received the sanction of His Excellency the
Governor General, which was required by law in the case of a Bill aftecting
the discipline or muintenance of the Army.

The Motion was put and agreed. to.

BURMA OCOURTS AQT AMENDMENT BILL..

The Hon ble Mr. Honunouse moved that the Hon’ble Mesem Inglis nnd

Dalyell be added to the Select Committee on the Bill for the further amend-
ment of the Burma Courts Act, 1872,

-

The Motion was put and agreed to.
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PANJAB LLAWS ACT AMENDMENT BILL.

The Hon’ble Mr. Hopnousk also movéd for leave to introduce a Bill to
‘amend the Panjtib Laws Aoct, 1872, and to provide for the establishment of
Rural Police in tho I’an;zib The Council must not suppose that the
Panjdb was now without a’ rural Police. They bhad that very necessary
appendage to civilized society, and they had that whioch was, on the whole, a
very efficient body ; but, like other institutions, it wanted adjusting from time
to time. As society grow, its wants varied and had to be met from time to

time,

The 'Council would remember, and his hon’ble friend 8ir Richard Temploe
~if partioular “would remember, that the history of the Panjdb law was a
rather curious one: differing from that of the Regulation Provinces consid-
erably. After the acquisition of the Panjdb, the‘ Board of Administration
made & number of Regulations: in fact, they established a Code of laws, in
the framing of which his hon’ble friend took a most distinguished paxrt.
Under the'terms of the Acts of Parliament which then gave the power of
passing “laws ' for ‘India,  some doubts existed whether the Regulations made
by the Board of Administration in the Panjdb, from time to time, had &
proper legal foundation ; and in order to remove all doubts, it was thought
‘propet to apply to Parliament. Accordingly, the Indian Councils’ Aect pro-
vided that, in provinces situated as the Panjib was, no objection should be
taken to the validity of any Regulation merely because the forms required by
the Aot of Parliament for passing Laws and Regulations had not been observed.
It bad been held under that law, that all Regulations passed by the Board
of Administration of the Panjdb had the force of law, and also that, by its
silence and - by implication, the Aot of Parliament prevented the passing of
any such Regulations in future, but referred the Government of the Panjib
to the general legislative power. The consequence was that those institutions
which were constituted by the Board of Administration became from that
moment solidified ; and if they wanted moulding from time to time, the
Local Government had to come to this Council for a law. That sudden soli-
dification of a great quantity of Regulations, which, though reduced very
much into shape principally by the labours of Bir Richard Temple, yet con-
tained also a great number of informal orders, had the effect of making the
law very confused. Mr, Btephen took the matter up and framed a very bold
and ongmo,l and also very useful and successful measure called the ¢ Panjdb
Laws Aoct,” for the purpose of ascortaining the law and throwing it into a man-
ageable shape. The Panjéb law now depended partly on the general enaot-
b



24 PANTAD LA ACT AHENDWENT.

wonta of tho country, and partly on the Tanjdb Laws Act. It was not thought
al. that txmo {lm any particular law was wanted for these raral Policemen or
,-(J]mu]nd v But the ocal Govi erniient now found that, although ﬂ\cv had a

sood intitution, they reguired greater powers for dealing with the raval
Police : for (l(‘lnung their duties u.ud making differcut ar angemonts for more
or less populons and wealthy places.  That was the renson for the introduction
of this Bill.  The Council might powblv yocolleet that Mn. Hopmouse
introduced a Bill for defining the laws in Oudh which was in imitation of
M. Stephen’s Act for the Panjéh.  Tn the Oudh Laws Bill, the Local Govern-
ment had suggested that they should have full powezu for regulating the village
Chankiddrs or vural Police. That Bill was referred to the Local Government,
who hail been considering it for a very long time: and Mr. HoB1oUSE was
very sorry for the delay. 'Tho Council had probably forgotten the details, and
ho might remind them that in that Bill we proposed to give powers for

‘regulating the rural Police. Aud now f.?ﬁwe proposed to do the samo for the
Panjbb,

‘His Honour TER LINUTENANT-GOYERNOR morely desired to say ome
word in corroboration in vegard to the fact that the Panjéb did possess an
elaborately constituted rural Police. On the first settlement of the Panjdb
the groatost pains were taken to emsure that such an important institution
should be provided for the province. Consoqm,ntly, there were village-watch-
men appointed in every village by the Magistrates, and when the settlements
came on for revision, the position of these village officjals was carefully ascer-
tnined by various terms in the deeds of settlement. Their exact mode of
romunoration was delermined, according cither- to the custom of thie village
.or the consent of tho parties interested—sometimes in grain, sometimes in
cash, sometimes in land, and sometimes in a combined remuneration of
all three sorts put together. The exaot status, legal duties and position of each
rural policeman wore entered in the administration-papers of the settlement
duly attested Ly the villagers. So that IIis Honour had no doubt it would
~.be found that in no part of the country had that very important subjeot

received more detailed attention than in the Panjib., -At the samo time he
couldl well understand that, as time went on, considering that everything was
now rogulated by legal enactment, circumstances might arise in which it was

desirable that the Local Government should hafe the power of regulatmg by’
Inw the status of this most nnporttmt institution.

And therefore he had great
ploasure in voting for tho introduction of the Bill.

The Motion was put and agreed to.
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The following Select Committee was named :—

‘On ‘the Bﬂl for regulating Inland Customs’ Duties on Salt and Sugar, and
for. other. purposes——-'l‘he Hon'ble Messrs. Hobhouse, Inglis, Dalyell and
Bullen Snuth and the Mover.

The Oouncxl ad]ourned to Tuesday, the 22nd Decomber 1874.

WHITLEY STOKES
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